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this CP is disposed of and notice discharged in view of the

undertaking to pay interest at the rate of 10% for the period of

delayed payment. Respondents shall make sure that the commuted

value of pension be paid to the petitioner within 4 weeks from

today and if any further delay occurs, the respondents shall be

liable to pay 18% interest for the delay. If any further claim is

still subsisting, liberty is given to the petitioner to make a

representation to the respondents and the same shall be disposed of

by the respondents within a period of 4 weeks after receipt of the

representation.

CP is disposed of.

(N. Sahu) P.verghese)
Member (A) Vice Chairman (J)
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